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RURAL D VELOPMENT (KUMARI 
KAMLA KUMARI): (a) to (d). The 
Government is aware that Andhra Prade h 
Government 1ea ed out arrack shop to 
the Tribal Arrack Coopertive Societies 
and also individual tribals through limited 
a uction among them elve . 

Such activitie are not being financed by 
the Central Government. The view of , the 
Government of India ha been that the 
liqaor vending hould not be permitted in 
tribal area as it i a ource of e ploita-
tion of the tribal, but that the tribals 
should b able to brew their own liquor 
for ocial and dome tic purpo e only. 
Hence the Government of Andhra Pr-adesh 
wa reque ted to ensure that commercial 
vending of alcholic beverage, in tribal 
area i prohibited, even though the tate 
might have lifted prohibition in ther 
area. 

Cooperative , particularly tho e for 
weaker ection like tribal cooperative 
hould not 'nvolve in commerical ending 

of alchoIic beverages but concentr te on 
promotion of economic intere t for im-
proving the ocial and economic condi-
tion of tribal . 

Cooperative Society i a State ubject 
and ale of arrack, if any by the tribal 
cooperatives in Andbra Prade h i regu-
lated by the State Government of Andhra 
Prade h . 

Implementation Of Poli y of ) Official 
Language 

7478. HRI KAMLA MISHRA MA-
DHUKAR: Will the Minister of IRRI· 
GATION be pleased to tate: 

(a) is it a fact that no special atten-
tion is being paid towards the implemen-
tation of the policy of the official an-
guage in the attached and ubordinate 
offices of his Ministry and most . of the 
Jetter etc. are still being issued in Bng-
H h: 

(b) is it also a fact that its main rea-
son is the inadequate arrangement in 
these offices; and 

(c) if so, what are the reasons for 
not making arrangement in spite of a 
long continued period? 

THE MINISfER OF STATB IN THE 
;MINISfRY OF IRRIGATION (SHRI 
Z. R. AN ARI): (a.) to (c). The in-
f rm tion j being collected and will be 
laid on the Tabl of th Hou . 

ale of Milk of DcUJi Milk beme t 
i her Price 

7479. HRI 
Will the Mini ter 
b plea ed to tate: 

HITfA M HA: 
of A RICULTU RE 

(a) whether Government are aware 
that milk of Delhi ilk h me old 
at higher price than at p e cribed price 
by the taff po ted at Depo of DM 
in the capit 1 and particularly in orth 

venue area; 

(b) if 0 the rea on ther for and . 
not, whether any urvey ha been made 
in the matter and the detail thereof· 

(c whether milk is di tributed from 
the rear door of the e D pot inste~ d of 
window made for the purpo e; 

(d) if 0 , the rea on therefor and if 
not, tep taken to en ure that mil 

hould be di tributed from the window:; 

(e) whether taff po ted at OM e .. 
pot mi behave with the consumer 0 
that they may not purcha e milk and the 
unsold milk may be old at high r pri~ 

ce ; and 

(f) if 0, tep 
in the matter? 

overnment hav~ taken 

TH MINISTER 0 STAT IN THB 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPM NT (SHRJ 
R. V. SWAMINATHA ): () nd (b). 
Inspection of milk booths including tho 
located at orth venue i carried ut 
regularly by the field taff of 1hi 
Milk Scheme. Complaint re nrdin 
sale of milk at higher price are me 
times received y the Delhi Milk cherne 
and the same are promptly enquird into 
by the Qelhi MHk Scheme. However, no 
such complaint from North Avenue area 
has been found to be correct during tho 
last six months. 
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(c) and (d). Milk ' is distributed by 
the depot staff through the delivery ' win~ 
dow. However, in areas where the 
Member of Parliament re ide, the depot 
'Staff have in truction, to de.liver milk to 
Members of Parliament out of turn, when 
they per onally visit the depot to col-

lect their milk upplies. 

(e) No, jr. 

(f) Do not ad e. 

e rvation or Allotment of Flats/ ShoP9 
Plo by DD 

SHRI BHEEKHABHAI' Will 
ini ter of WORKS AND HOUS-
be pleased . to tate: 

(a) whether Government have made 
re ervation in allotment of flats I hop lin-
du trial plo under DDA' rilles' 

(b) if 0 ince when; 

(c) whether Government will lay on 
th Table of the Hou e a tatement con-
taining year-wi e allotment for ucb re~ 
erved communitie for the In t three 

'year' 

d) why DDA's rule and regulations 
could not be amended 0 far to allot the 
flat I h p lindustrial plots on in talment 
ba is and ost (0 0 t priCe to ISTs 
a they are not in po ition to purchase 
the e on a h down basi ; and 

(e) i there ny 'prop sal f r this od 
if not. the rca on thereof? 

THE MINI TER OF PARLIAMEN-
T RY AFFAIRS AND WORKS AND 
HOUSING (SHRI . BHISHMA ' NARAIN 
SINGH): (a) to (e) Information is 
eing collected and will be laid on the 

TabJe of the Sabba. 

Edible on to Rajasthan 

7481. sHRi JA! NARAYAN ROAT: 
Will the Minister of CIVIL ' SUPPLIES 
be pleased to state; 

(a) w.hether Government have received 
any demand from the Rajasthan State 
Government for the supply of more food 
grain, cloth; edible oils to enable the 
' tate Government to meet the public 
demand in that State; and 

(b) if so, the details thereof and what 
action Government have taken so far in 
the matter and when Government pro-
pose tq meet the increa ed demand of the 
State? 

THE DEPUTY MI ISTER IN THE 
MINISTRIES OF AGRICULTURE 
AND CIVIL SUPPLIES (SHRI MO-
HAMMED USMAN ARIF): (a) Yes, 
Sir. 

(b) The Government of Rajasthan re--
quested for an inerea e in the existing 
monthly aUocation of wheat of 22,000 
tonnes for public distribution system 
from March, 1982 in view of the repeated 
carcity conditions in the State and 

famine conditions in the Western di trict81 
of the State. The monthly. allocation of 
wheat has since been rai ed by the Cen-
tre from 22,000 tonnes to 24,000 tonne~ 

from April, 1982. So far as rice' ~~n
cerned, their demand is being me~ in full. 

There is no shortage of controlled 
cloth. As regards imported edible oils, 
the State Government has indicated its 
requirement for the current oil year 
1981-82 (November 1981 to October, 
1982) as 25,000 MTs. They further re-
que ted in November. 1981 to allocate 
500 MT of imported edible oils in Dec-
ember 1981 to allocate 320 MTs of it. 
The monthly aJ1ocations of imported edi-
ble oils are made to State Governments I 
Union Territories by the Central Govern-
ment on a realistic assessment of their 
requirements based on demand, consump.-
tion pattern availability of indigeno"Q~ 
edible oil within the State and other rele-
vant factors including the pace of lifting 
of edible oils allocated ea1rJier. Based 
on the above, the following quantitie of 
imported edible oils have been allocated 
to . Rajasthan during the current oil-y_ 
1981-82: 

Y ar 1981 82; RBD Palm Rap , d 
Oil Oil (R) 

___.--~---- ~------ -- ---
Nov rober, 1981 100 MTs. 60 MT. 
D cemb r I981 1 0 ,. 20 , 
January, Tg82 206 " Febn,lary, 1982 206 " March, 1982 270 
April 1982 300 " May, 1982 3°0, 

--~- - - -
TOTAL r482 MTs. 80 MTs. 

-... _ .. __ 




